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 13.48  hrs.

 OBSERVATION  BY  SPEAKER

 [English]

 MR.  SPEAKER:  |  think  |  should  now
 conclude.

 The  Interim  order  shall  form  part  of  the
 record  of  the  House  because  so  much  has
 been  discussed,  it  should  be  part  of  the
 record.  |  shall  hear  all  the  leaders  of  all  the
 parties.  They  should  do  me  the  favour  of
 attending  the  hearing  and  putting  forth  their

 hoints  of  view  at  the  time  of  hearing.

 All  the  points  made  in  the  House  shall
 be  considered  as  the  points  in  argument
 made  in  this  case.  Other  points  also  can  be
 made  at  the  time  of  the  argument.

 The  decision  shall  be  given  without
 delay,  also  not  in  a  hurry  because  the  deci-
 sion  delayed  is  decision  denied  as  well  as
 the  decision  hurried  is  decision  buried.  What
 has  come  out  of  this  argument  is  that  the
 anti-defection  law  needs  to  be  amended.  It
 would  be  in  the  interest  of  each  one  of  us  that
 the  Anti-Defection  Law  is  amended  expedi-
 tiously.  |  would  thank  the  Members  for  ex-
 pressing  their  views  on  these  points.  The
 process  has  been  little  unusual,  the  process
 bas  been  little  agonising  and  yet,  all  the
 Members  have  maintained  certain  kind  of
 level  and  they  have  tried  to  put  forth  the
 points  as  they  have  understood.  | thank  all
 of  them  and  ।  think  we  will  hold  the  hearing  as
 expeditiously  as  possible.

 SHRI  RAM  VILAS  PASWAN  (Rosera):
 Till  the  final  order  is  given,  what  will  be  the
 fate  of  this  interim  order?  Why  do  you  not
 keep  it  in  abeyance?

 MR.  SPEAKER:  This  is  again  pressuris-
 ing  me  to  give  an  order.

 Sabha
 SHRI  RAM  VILAS  PASWAN:  You  have

 heard  all  of  us  now.

 MR.  SPEAKER:  |  have  heard  all  these
 things  and  yet  ।  think  |  have  to  hear  more.

 13.49  hrs.

 MESSAGES  FROM  RAJYA  SABHA

 [English]

 SECRETARY-GENERAL:  Sir,  Ihave  to
 report  the  following  messages  received
 fromthe  Setretary-General of  Rajya  Sabha:-

 (i)  “In  accordance  with  the  provisions
 of  sub-rule  (6)  of  rule  186  of  the
 Rules  of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,  lam
 directed  to  return  herewith  the
 Appropriation  (Railways)  No.  3  Bill,
 1992  which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  onthe  10th
 August,  1992  and  transmitted  to
 the  Rajya  Sabha  for  its  recommen-
 dations  and  to  state  that  this  House
 has  no  recommendations  to  make
 to  the  Lok  Sabha  in  regard  to  the
 said  Bill.”

 (ii)  “In  accordance  with  the  provisions
 of  sub-rule  (6)  of  rule  186  of  the
 Rules  of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,  lam
 directed  to  return  herewith  the
 Appropriation  (Railways)  No.  4  Bill,
 1992  which  was  passed  by  the  Lok
 Sabhaatits  sittinig  held  on  the  10th
 August,  1992  and  transmitted  to
 the  Rajya  Sabha for  its  recommen-
 dations  and  to  state  that  this  House
 has  no  recommendations  to  make
 to  the  Lok  Sabha  in  regard  to  the
 said  Bill.”
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 (iii)  “In  accordance  with  the  provisions
 of  sub-rule  (6)  of  rule  186  of  the
 Rules  of  Procedure  and  Conduct  of
 Business  ।  the  Rajya  Sabha,  lam
 directed  to  return  herewith  the
 Foreign  Exchange  Conservation
 (Travel)  Tax  Abolition  Bill,  1992
 which  was  passedby the  Lok  Sabha
 at  its  sitting  held  on  the  11th  Au-
 gust,  1992  and  transmitted  to  the
 Rajya  Sabha  for  its  recommenda-
 tions  and  to  state  that  this  House
 has  no  recommendations to  make
 to  the  Lok  Sabha  in  regard  to  the
 said  Bill.”

 (iv)  “In  accordance  with  the  provisions
 of  rule  127  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business  in
 the  Rajya  Sabha,  |  am  directed  to
 informthe  Lok  Sabha  thatthe  Rajya
 Sabha,  atits  sitting  held  onthe  17th
 August,  1992  agreed  without  any
 amendment  to  the  Special  Court
 (Trial  of  Offences  Relating  to  Trans-
 actions  in  Securities)  Bill,  1992
 which  was  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  12th  Au-
 gust,  1992.”

 13.50  hrs.

 PARLIAMENTARY  COMMITTEES

 Summary  of  Work

 [English]

 SECRETARY-GENERAL:  Sir,  |  beg  to
 lay  onthe  Table  acopy  of  the  ‘Parliamentary
 Committee  (Other  than  Financial  Commit-
 tees)  Summary  of  Work’  (Hindi  and  English
 versions)  pertaining  to  the  period  20  June,
 1991  to  31  May,  1992

 and  Interim  order  of  the  Speaker  in
 regard  thereto

 MR.  SPEAKER:  Now,  the  House  stands
 adjourned  to  meet  again  at  2.50  p.m.

 13.51  hrs.

 The  Lok  Sabha  then  adjourned  for  Lunch
 till  fifty  minutes  past  Fourteen  of  the  Clock.

 14.52  hrs.

 The  Lok  Sabha  reassumbied  after  Luch  at
 fifty  two  minutes  past  fourteen  of  the  clock

 [SHRI  SHARAD  DIGHE  in  the  Chain

 RE:  SPLIT  IN  THE  JANATA  PARTY  AND
 INTERIM  ORDER  OF  THE  SPEAKER  IN

 REGARD  THERETO  CONTD.

 [Transaltion]

 SHRI  RAM  VILAS  PASWAN  (Rosera):
 Mr.  Chairman  Sir,  at  the  time  of  the  discus-
 sion  we  have  raised  the  question  and  we
 could  not  come  to  know  as  to  what  ruling  was
 given  by  the  hon.  Speaker  at  the  end.  We
 have  been  demanding  that  the  interim  or-
 ders  should  be  withdrawn  and  the  final  order
 should  be  given  immediately.  ।  possible  it
 should  be  given  before  20th.  We  could  not
 come  tqknow  aboutthe  last  order.  We  want
 to  urge  through  you  that  the  last  order,  which
 has  been  passed,  is  not  in  the  public  interest
 and  in  favour  of  the  party.  It  will  encourage
 such  things.  Therefore, we  want  to  submitto
 you  that  the  orders,  given  should  be  with-
 drawn  andthefinal  orders  shouldbe  givento
 bring  an  endtodefections  andtotake  severe
 action  against  it.  We  demand  that  a  ruling
 should  be  given  by  you  in  this  respect.

 [English]

 SHRI  INDRAJIT  GUPTA  (Midnapore):
 It  should  be  made  quite  clear  that  we  are  not
 asking  for  the  withderawal  of  the  interim


